
 

(c) It was indicated in the Government order 
that exceptions will be allowed only in the 
case of Defence personnel on their 
appointment to Defence Production 
Undertakings only. It was subsequently 
decided that orders regarding exercise of 
option will not apply to the officers of the 
Industrial Management Pool in view of the 
fact that they were recruited to serve in the 
Public Enterprises. 

fPLANNiNG    ORGANISATION    FOR     SOUTH 
EAST REGION    OF INDIA 

702. SHRI       PRANAB KUMAR 
MOKHERJEE   : 

SHRI   KALYAN   ROY   : 
Will the Minister of HEALTH AND 

FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
be pleased to state : (a) whether Planning 
Commission has decided to set up a planning 
organisation for the South East   Region   of   
India; 

(b) if so, which Stales will comprise such   
regional   body; 

(c) what shall be the functions and duties   
of the   body;   and 

(d) whether any other regional planning 
organisation   is  going  to   be  set   up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING AND 
URBAN DEVELOPMENT (SHRI B. S. 
MURTHY) : (a) A decision to set up such an 
organisation has   been   taken   by   
Government. 

(b) The State Government of Bihar, 
Madhya Pradesh, Orissa and West Bengal are   
represented   on   this    Organisation. 

(c) The terms of reference of this Planning  
Organisation   are  as  follows:— 

(1) to prepare a Regional (Spatial) 
Development Plan for the South East 
Resource Region (comprising the districts 
of Palamau, Hazaribagh, Dhan-bad, Ranchi 
and Singhbhum in Bihar; the districts of 
Sindhri, Shahdol, Surguja, Raigarh, 
Bilaspur, Balaghat, Durg, Raipur and Bastar 
in Madhya Pradesh ; the districts of 
Sundargarh, Keonjhar, Mayurbhaj, 
Sambalpur, Bolangir, Dhankanal, 
Kalahaudi, Koraput and Khandmals in 
Orissa ; and   the   districts   of Purulia,   
Bankura 
fTransferred from the   27th November, 

1969- 

and Asansol Sub-division of the Burdwan 
district in West Bengal), in collaboration 
with Central and State Agencies concerned 
with the development of tliis region, and to 
undertake such surveys, studies 
investigations, etc., as may be considered   
necessary. 

(2) to co-ordinate the developments 
taking place in the different sectors in the 
South East Resource Region with a view to 
maximising the benefits derived   from   
such   developments. 

(3) to guide the various agencies in the 
implementation of the Regional Plan in the 
different sectors and in the different   areas   
of  the   Region. 

(4) to evaluate the progressive benefits 
arising from the planned development   of  
the   Region    ;   and 

(5) to undertake a review of the Re-
gional Development Plan from time to time 
with a view to making modifications, where 
necessary to meet the changing   needs   and   
circumstances. 
(d) Not at present. 

12 NOON 
CALLING      ATTENTION       TO      A 
MATTER     OF     URGENT     PUBLIC 

IMPORTANCE 
SATYAGRAHA   AND   FAST   nv   SHRI   AJOY 
MUKHERJEE,  CHIEF   MINISTER   OF   WEST 

BENGAL 
SHRI A. P. CHATTERJEE (West Bengal) : 

Sir, I rise on a point of order. I am quite 
convinced that being a distinguished jurist you 
will appreciate my point of order. 

MR. CHAIRMAN : What is the law 
violated ? 

SHRI   A.   P.   CHATTERJEE   :    The 
procedure of the House and  the Constitution   
is   being   violated. 
I am drawing your attention first of all to 
articles 246, 249 and 250 of the Constitution as 
well as article 73 of the Constitution and then I 
will come to the rules of procedure of this 
House. As far irticle 246 is concerned it says 
that Parliament will have the power to make 
laws only with regard to matters in its own List, 
List I and also matters in the Concurrent List. 
Article 249 clearly says that if Parliament has 
to legislate with regard to any matter in the 
State List then a certain Resolution is necessary 
in the Council of States and that Resolution 
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has to be backed b / a certain quantitative 
majority in the ] [ouse. It is said that the 
Resolution ha; to be supported by not less than 
two thirds of the members present and votin 5 
and only if such a Resolution is passe 1 the 
Council of States or Parliament can legislate 
with reference to   any   matter   ii    the   States   
List. 

SHRI SUNDAR SINGH BHANDARI 
(Rajasthan) : But there is no legislation 
involved here. 

SHRI A. P. CHATTERJEE : Let me place 
my case. Again article 250 says that Parliamei t 
has power to legislate with regard to any matter 
in the State List if there is an emergency. Now, 
Sir, it has been put to 1 ic that this has nothing 
to   do   with   legislation. 

SHRI SUNDAR SINGH BHANDARI : 
This is  a  calling  attention  notice. 

SHRI A. P. CHATTERJEE : Whal I am saying 
is thif. If the Parliament has no power to 
legislate with regard to any item and und< r 
article 73 the Indian Government also h; s no 
executive authority with regard to th ft matter in 
respect of which Parliament 1 as no power to 
legislate then this discussii n in this House will 
be completely inan 1 and completely mean-
ingless because if v e discuss a matter over 
which we cannot reach out our hands either by 
executiv i action or by legislative action then 
that discussion is utterly meaningless and a 
waste of time of the House. Therefore if we 
discuss this calling attention motion which 
relates to a State matter namely the question of 
law and order, then it is liable to be treated with 
silent contempt by the West Bengal Governme it 
and the West Bengal Legislature. 1 

SHRI A. G. KULKARNI (Maharashtra)   :  
Sir,  I am   in a  point of order. 

MR. CHAIRMAN : You cannot raise a point 
of order on a point of order. Let him finish. 

 

 
MR. CHAIRMAN  : Please sit down. Now, 

Mr.  Chatterjee,   you   please finish. 

 
SHRI A. P. CHATTERJEE : Therefore, Sir, 

should we allow ourselves, should we allow 
the Rajya Sabha to be reduced to that position 
in which our discussion will be treated in that 
light by  the  West  Bengal  Government   ? 

(Interruptions) 

MR. CHAIRMAN : Have you finished ? 

SHRI A. P. CHATTERJEE : I also want to 
refer to rule 147. Why am I not being allowed 
? I am referring to the Constitution and also to 
the rules of procedure. I am not talking about 
anything else. Now Rule 47 (2)(viii) also 
clearly says that the House shall not deal with 
a matter which is not primarily the concern of 
the Government of India. Certainly  it  follows 
from  the articles  of 
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[Shri A. P. Chatterjee] 
the Constitution and the provisions of this Rule 
that we cannot discuss this. I want that you 
should consider this question which indirectly 
raises the question of the so-called prevailing 
violence, lawlessness and insecurity in the 
State. Of course this is the stalking-horse under 
which these things will be discussed in this 
House by certain interested persons. Should be 
allow this House to discuss this question and 
allow this House to we reduced to that position 
? I am asking your ruling    on    this    point. 

SHRI A. G. KULKARNI   : But you 
took part in the discussion on the Ahmeda-bad   
riots.    How did   you   do   that    ? 

*ft  ^FSHHTOT  :     sfr*FT,   <T^T   3TPT 

MR. CHAIRMAN : Let me give my ruling. 
I rule this point out of order. When I 

admitted the motion I had in mind articles 246, 
250 and other provisions of the Constitution. I 
had also in mind Rule 47. This is a matter of 
urgent public importance and therefore we 
shall proceed with it. 

SHRI K. P. SUBRAMANIA MENON: 
(Kerala)  : Sir, I am on a point of order. 

MR. CHAIRMAN : No, no. Mr. Kul-karni. 

 
SHRI A. G. KULKARNI : Sir, I beg lo    call   

the   attention... 

MR.   CHAIRMAN   :   You   please   sit 
down   ;  he  has  raised  a point of order. 

 

 
SHRIK. P. SUBRAMANIA MENON : Sir, 

I have a point of order. 

MR. CHAIRMAN : No, no. Why are you  
taking  up  the  time  unnecessarily   ? 

SHRI K. P. SUBRAMANIA MENON : 
Sir,   I   am   on   a  point   of order. 

MR. CHAIRMAN : All right. What is   
your   point   of   order    ? 

SHRI K. P. SUBRAMANIA MENON : The 
point is, Mr. Ajoy Mukherjee, the Chief 
Minister of West Bengal before going on fast 
has said that his fast is to protest against the 
law and order situtation in West Bengal and. .. 

MR. CHAIRMAN : That is all right. But 
what is the law which is being violated ? 

SHRI K. P. SUBRAMANIA MENON : 

This calling attention arises out of the fast of 
Mr. Mukherjee and the law and order situation 
in West Bengal is a purely State subject. We 
cannot therefore discuss this matter here. It is 
very very wrong that... 
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MR. GHAIRM UN : I rule your point out   
of order.   M .   Kulkarni. 

SHRI A. G. Kl JLKARNI : Sir, I beg to call 
the attenl ion of the Minister of Home Affairs 
to he satyagraha and fast undertaken by Shi i 
Ajoy Mukherjee, Chief Minister of West 
Bengal, along with a number of other p rsons 
to focus attention on the prevailing violence, 
lawlessness and insecurity in  :he State. 

THE MINISTE R. OF HOME AFFAIRS 
(SHRI Y. B. GH/ VAN) : Mr. Chairman, Sir, 
Government lave seen Press reports regarding 
the sat\ igraha, commenced yesterday, by the 
llangla Congress, under the leadership of the 
Chief Minister of West Bengal, Shri Ajoy 
Mukherjee to focus public atte ition on the 
prevailing conditions of la vlessness and 
insecurity in West Bengal. A detailed report 
from the State Goven ment is awaited. The 
step taken by thi Chief Minister is indicative 
of this deep concern over the deteriorating law 
and order situation in the State. 

SHRI A. P. C IATTERJEE : Why do you   
express   you-   opinion    ? 

MR. CHAIRIV AN : Please let him make 
the statemc it. 

SHRI Y. B. GHAVAN : The Prime Minister 
had inv ted him for a discussion in the matter. 
Naturally, when the Chief Minister met the 
Prime Minister the other day, the Prime 
Minister shared the Chief Minister's concer i. 
The Chief Minister did apprise the Prime 
Minister of his resolve to undei take the fast to 
rouse the conscience ot the people and to deter 
those responsible for lawlessness, to whatever 
sections the> may belong. The Chief Minister 
hoped t iat the fast undertaken by him and such 
. large number of "persons would focus pi blic 
attention on this question and h> lp to create 
the right atmosphere. 

As I was comi ig I got a message from West 
Bengal co lfirming that about 31 persons of the 
B^ngla Congress, including 5 ladies, headed 
by Shri Ajoy Mukherjee, Chief Minister, West 
Bengal, and the President, Bangli Congress, 
began their fast on 1-12-69 i 1 the Curzon 
Park, Calcutta. A simila'- fasting is reported to 
have been undertaken in a number of other 
centres in the State. We have no detailed 
informa ion about the number of sucn centres 
w tere fasting is actually being undertake 1 or 
about the number of people fasti ig. In Calcutta 
seven Congress    suppo ters     headed    by    
Shri 

Amrit Lai, have also resorted to a sympathetic 
fasting at the Grand Statue, Park Street. Two 
other persons have resorted to sympathetic 
fasting in the Narendradev Road, Calcutta. 

At about mid-day on the 1st December some 
demonstrators tried to create disorders near the 
pandal erected at Curzon Park, Calcutta. But 
they were thrown back by the police and a 
protective cordon was placed all round the 
pandal. No incident has so far been reported 
from any of the other centres. Police arrange-
ment is continuing. 

MR. CHAIRMAN : Mr. Krishan Kant. 
SHRI A. G. KULKARNI : Sir, I have  to ask 

for  a   clariii cation. 
MR. CHAIRMAN : All right. 
SHRI A. G. KULKARNI : This is the 

procedure. 
SHRI A. P. CHATTERJEE : No speechi-

fication. 
SHRI KRISHAN KANT (Haryana) : 

Today,   because   it   relates   to   you. 
MR. CHAIRMAN : Now, please put your 

question. 
SHRI A. G. KULKARNI : Sir, at the outset 

I agree with the Home Minister that the 
situation in West Bengal is very grave,   
serious. .. 

SHRI A. P. CHATTERJEE : That he has 
not said. 

SHRI A. G. KULKARNI : Is he an 
interpreter ? Please keep quiet. Let me go on 
with my clarification. .. {Interruption bv Shri A. 
P. Chatterjee) You cannot  go   on   in  your   
own   manner. 

SHRI A. P. CHATTERJEE : You cannot   
hold the whole House to ransom. 

SHRI A. G. KULKARNI : You cannot 
plead their case. We are all equals here... 

MR. CHAIRMAN : Mr. Kulkarni, please 
proceed. 

SHRI A. G. KULKARNI : I wanted to state 
that Mr. Ajoy Mookherjee, during his 
interview with the press people two days back, 
has himself stated that conditions of 
lawlessness and insecurity are there in West 
Bengal. He has himself stated this before the 
Press Club here. Already the sympathies of the 
entire country   go   with   Mr.   Ajoy   
Mukherjee 
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[Shri A. G. Kulkarni] because he is the 
Chief Minister... {Interruption by Shri K. !J. 
Subwman-'a Menon) You may not sympathise. 
Communists cannot sympathise with persons 
having nationalistic approach ... 

MR. CHAIRMAN : Mr. Kulkarni, put your 
question. 

SHRI A. G. KULKARNI : Why are you 
telling me   ?    They are obstructing. 

MR. CHAIRMAN : They will not obstruct.    
Please go on. 

SHRI A. G. KULKARNI : The entire 
national-minded people of this country will 
sympathise with Mr. Ajoy Mukhcrjse because 
here is a man who is following our Adhyatmik 
tradition ... 

(Interruptions) 
MR. CHAIRMAN : Please do not interrupt. 
SHRI A. P. CHATTERJEE : Interruptions   

are   always    parliamentary. 
SHRI A. G. KULKARNI : Mr. Chairman, I 

wanted to say that the conditions obtaining in 
West Bengal have already been discussed in 
this House on a previous occasion. I am not 
going to reiterate it. As a clarification I want to 
ask whether the Home Minister has found out 
that out of the so-called excess land 
distributed, 80 per cent, has been allotted to 
the C. P. (M), not Mr. Bhupesh Gupta's party, 
or their sympathisers. May I know if this is a 
fact ? May I further know whether the Hume 
Minister has calculated the gravest 
consequences of the policy decided by Shri 
Jyoti Basu ? Here is another arrogant man, Mr. 
Jyoti Basu, who has stated that the recruitment 
to the police force will be made from  the  
Volunteer   Corps. 

SHRI A. P. CHATTERJEE : On a point of 
order, Sir. A Deputy Chief Minister is being 
mentioned on the floor of the House. 

MR. CHAIRMAN : Please do not mention 
anybody's name. I have already asked    him    
not    to    mention    names. 

SHRI A. P. CHATTERJEE : This apithet 
has  to  be  expunged. 

MR. CHAIRMAN : I will consider it later. 
SHRI A. G. KULKARNI : I want to say that 

Mr. Jyoti Basu has directed the Secretary of 
the Home Department of West Bengal... 

SHRI K. P. SUBRAMANIA MENON : 
How  does  he  know  this   ? 

SHRI A. G. KULKARM : The 
certain press in this country which is still 
demociatic. It does not come undei your 
category. So, Sir, I want to know whether the 
Home Minister knows that the recruitment to 
the police force will be made out of the 
volunteer corps called, the Jyoti Sena. Apart 
from this, may I also know whether it is a fact 
that the entire approach of the C. P. (M) is 
with an eye on the future elections and that is 
why they are finishing all their partners in the 
United Front Government, whether it is the C. 
P. I., the S. S. P., the P. S. P., the Forward 
Block or others ? It is significant, Sir, because 
particularly in the colliery areas the C.P.(,M) 
have let loose a reign of terror, as has been 
rightly poi out, by another hon'ble colleague, 
Mr. Rajnarain... 

MR. CHAIRMAN : All right. 
SHRI A. P. CHATTERJEE   :  He is 

slandering. 
MR.  CHAIRMAN   :   Please  ask  for 

clarification. 
SHRI A. G. KULKARNI : I am coming to 

that... 
MR. CHAIRMAN   :  Please sit down 

now. 
SHRI A. G. KULKARNI : May I know, Sir, 

whether the Central Government have 
properly understood the consequences of this 
sort of insecurity unleashed in West Bengal. 
Sir, Patience alone will not help us. .. 

MR. CHAIRMAN : All right. 
SHRI A. G. KULKARNI: I am coming to 

that. 
MR. CHAIRMAN : But when will you 

come? Will you take the whole day ? There 
are so many other gentlemen who want to ask 
clarifications. 

SHRI A. G. KULKARNI : Two last points. 
Does all this not show that the C.P.(M), as is 
being enunciated by Mr. Namboodiripad, 
want to break the Constitution from within, 
create chaos in the country and wreck the 
Central Government ultimately ? All the de-
mocracy-loving people will have to face this 
situation. At the same time I want also to 
know as clarification from the Government 
whether 50 C.P.(M) goondas attacked Mr. 
Ajoy Mookherjee. May I know what view the 
Government of India take of all this ? Further 
I want to k-ow.. 
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MR. CHAIRMAN : How can you go on 
like this ? There are so many other Msmbers 
to pit their questions. You will this   way   
take   the   whole   day. 

SHR1 A. G KULKARNI : Only the last 
point. May I know whether the Government of 
Indi i aie also aware whether, in view of what 
the Home Minister of Kerala has st:.ted, all 
this is a strategy of the C.P.(M) :o wreck the 
administration in Kerala. T iere was firing in 
Kerala. Two persons w< re killed yesterday. 
Taking all these thing s into consideration, 
may I know wht dier the Government of India 
will ser ously consider the chaos, intrusion and 
the subversive activities, created by the 
C.P.(M) and create moral pressure against 
these things ? 

SHRI Y. B. GHAVAN : The hon'ble 
Member has s a t ed  whatever he wanted to 
say. He 1 as asked for very little information. 
My only point, Sir, is that the situation in West 
Bengal is certainly a situation which is causing 
concern everywhere, and to us also. Under the 
circumstances, I liink the Chief Minister is 
trying his be? to deal with the political 
situation there. There is nothing that we can 
constitutio tally do there. It is a political situa 
ion and when the Chief Minister himse'f, who 
is supposed to be their leader, is dealing with 
the situation in his own wa; , 1 think all that 
we can do is to wish h m well. 

SHRI KRISIIAN KANT : May I know from 
the hon'ble Minister whether the attention of 
tie Government has been drawn to the st 
itement which the hon'ble Chief Minister ( f 
West Bengal made before the Press Club of 
India wherein, besides other things, h ; also 
referred that tfcese acts of violeno happened 
mainly in the labour and agrii ultural areas, 
which means labour field. t means industrial 
and agricultural pit luction has been affected 
which is very I ital and about which the 
Government o' India should also be very much 
coi cerned. One thing which he has said is {hat 
8o per cent, of these were arranged by parties 
particularly the Marxist Communist. In the 
United Front Government the C.P.(M) is one 
of the parties. The public is suffering. At 
places the followers of the Bangla Congress 
are also suffering. Looting, arson, violence and 
killings have been going on. Th^re are 
indications that even womenfol1;. are not 
spared. May I know from thus hon'ble Minister 
whether it is not a fac' that what the hon'ble 
Chief Minister of West Bengal is doing i n 
Calcutta is r>erhaps be is dealing with 

the situation in his own way. But similar 
incidents are being repeated by tin: C.P.(M) in 
other parts of the country, to which the 
Government of India cannot shut their eyes. 
The subject is raised in this House very often. 
May I know what the Government of India is 
trying to do to meet this situation in other 
parts of the country and to have a correct view 
of   the    whole    situation  ? 

SHRI Y. B. CHAVAN : As far as the first 
part of the question is concerned. Chief 
Minister, Mr. Ajoy Mookherjce, did make 
certain statements to the pi men in Delhi and 
we have no reason to disbelieve what the 
Chief Minister has said. Certainly, he is a 
responsible person and when he is making 
certain statements we must accept them   with 
all the regard. 

As for the situation in other parts of the 
country also, we are watchful about it. We 
have tried to give co-operation to the State 
Governments whenever they wanted help 
from us. 

SHRI M. K. MOHTA (Rajasthan) : Sir, the 
situation that has arisen because of the fast of 
the Chief Minister of West Bengal is, so far as 
is known to me, quite unique in the history of 
the world. Here we have a very fantastic 
situation on our hands where the Chief 
Minister of a State is fasting as a protest 
against the failure   of  his   own   
Government. 

MR. CHAIRMAN : What clarification do 
you want  ? 

SHRI M. K. MOHTA : What I want to ask 
is, in such circumstances where the 
administration has completely broken down 
and the law and order situation has completely 
broken down, why is the Government of India 
relying on reports from the West Bengal 
Government only ? Why should not the 
Government of India make its own enquiries 
about the situation in the State, about the 
lawlessness there, about the deeds of the 
goondas, about the complicity of political 
parties in such deeds, if any, and then take 
such steps as are warranted to have the law 
and order situation made normal in the State ? 

SHRI Y. B. CHAVAN : Sir, this is a 
suggestion. Naturally the Government of India 
also has to make a political assessment of the 
situation. But when the Chief Minister of the 
State is himself aware of the situation and he is 
trying to deal with the matter, it is no use 
merely rushing into   matters   like   this. 
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SHRI A. P. CHATTERJEE : Sir, ................ 

MR. CHAIRMAN : Mr. Rajnarain. First I 
will have to take the names on the Order 
Paper. 

SHRI A. P. CHATTERJEE : Then I may  
be  called after the list  is  over. 

{Some      Hon.   Members   stood   up) 

MR. CHAIRMAN : If time permits, I will 
call  you.     Mr,  Rajnarain. 

"On the basis of the foregoing details, the 
following points emerge : At the Siripur 
colliery, the C. P. I. (M) in connivance with 
contractors, antisocial elements and bad 
characters had let loose a reign of violence, 
lawlessness and terror between October 12 
and 15. They have exploited their govern-
mental machinery to the full in this 
connection." 
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SHRI A. P. CHATTERJEE : What about the 
goonc aism of the S. S. P. there— not the entire 
S. S. P., but the group guided by him  ? 
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SHRI A. P. CHATTERJEE : VVc havr 
won by 25 thousand votes in Tallygunge 
constitutcncy in spite of Mr. Rajnarain's 
propaganda. 

SHRI K. P. SUBRAMANIA MENON : Sir, 
how are you allowing him to make a big 
speech ? 

SHRI A. P. CHATTERJEE : We should 
also speak like  that. 

SHRI A. P. CHATTERJEE : How many S.   
S.   P.   gocndas   were   there 

 

SHRI A. P. CHATTERJEE : What are we 
discussing here ? Is it a debate or is  it  a   
Calling-Attention ? 

MR. CHAIRMAN : Please sit down, Mr. 
Chatterjee. 
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Interruptions) 

SHRI A. P. CHATTERJEE  :  If you 
canaot control iim,  what is  ihe  use   ? 
lie is going on peaKing speaking.   What 
is all this ? 

MR.. CHAIRMAN : Please sit down, Mr. 
Ghatterjee. I have permitted him. Mr.    
Rajnarain    please   be   very   brief. 

"rruption) 

SHRI A. P CHATTERJEE : Mr. Chairman. .. 

MR. CHAIRMAN : Please sit down' Mr. 
Chatierjee. I have called him. Let him speak. Mr. 
Rajnarain, please be very brief. 

SHRI A. P. CHATTERJEE : We will take 
up the challenge. Let us see. On the floor of 
the House, let us lake up the challenge. 

 
MR.  CHAIRMAN   :   Mr.    Rajnarain 

please put your question to the Minister. 
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SHRI A. P. CHATTERJEE : Why is he 
bringing in the name of the Deputy Chief 
Minister of West Bengal ? And yon are 
allowing him to go on like that. We will take 
up the challenge. He is attacking the Deputy 
Chief Minister of our State. 

 
{Interruption) 

SHRI A. P. CHATTERJEE : Why do you 
bring in the Deputy Chief Minister •jfmy State 
? 

SHRI Y. B. CHAVAN : Sir, before I 
answer this question, I would like to make 
certain corrections in the statement that I have 
made. It is perhaps possible that I have left out 
reading one part of it. I will keep this copy for 
the information of the reporters here. One 
thing I said : A detailed report from the  State  
Government is  awaited. 

"The step taken by the Chief Minister is 
indicative of his deep concern over the 
deteriorating law and order situation in the 
State. The Prime Minister had invited him 
for a discussion in the matter. .Naturally, 
when the Chief Minister met the Prime 
Minister the other day, the Prime Minister 
shared the   Chief  Minister's   concern." 
This part of my statement I want to put   on   

record   correctly. 
SHRI Y. B. CHAVAN : As for the reply, 

Sir, I really do not know what question has 

been put to me which I can reply because he 
has given only a detailed account of... 

MR. CHAIRMAN : His question was as to 
what steps the Central Government is   taking.      
That   is   the   question. 

SHRI Y. B. CHAVAN : In this question, as 
long as the duly constituted State Government 
is functioning there, as long as the Chief 

Minister himself is taking note of the situation 
there, as long as he is also trying to function 
constitutionally and politically, as long as he 
has taken the responsibility on him to rouse 
public opinion and conscience of West 
Bengal, I do not think any precipitate action is 
expected  of the  Government  of India. 

 

 

 



 

SHRI S. N. MISHRA (Bihar) : Mr. 
Chairman, Bent al is suffering, and it has been 
suffering for quiie some time. And we now fii 
d the Chief Minister of Bengal is sufferi> g 
with Bengal. And when some Men bers of the 
ruling party expressed sympat jies for the 
Chief Minister, I was wondering to myself 
whether sympathies are enough. So far as my 
party is concerned, I am expressing moral 
support to the Chief Minister and not merely 
sympathi -s. And I must say that probably 99 
per :ent. of the people of the country are in 
sympathy with the Chief Minister. (Interr 
pllons) I think that sympathies mostly nean a 
kind of commiseration. The Chief Minister is 
braving a difficult situat .on ; he requires 
moral support and I t link 99 per cent, of the 
people of the country have expressed moral 
support f< r the stand taken by the Chief 
Minister. 

Now, Mr. Ch firman, there are certain 
elements in the situation which have to be 
clearly under tood hy this hon. House. We 
find that he Chief Minister—not an ordinary 
indi Ulual—is undertaking the fast. That meai 
s (hat the Chief Minister, though the he; d of 
the Government thought that th ough his 
Government it would be difficul to deal with 
the situation, that he canot fun ;tion through 
the Government to deal witi the prevailing 
situation. 

SHRI N. SRI 1 :AMA REDDY (Mysore) • 
The   Government   has   failed. 

SHRI S. N. M SHRA : When he wanted to 
get rid of the Home Minister or when he 
wanted to ;ive this vital portfolio of Home to 
ano her person, he was probably not allowt d 
to do so. That being so, what we fin I now is a 
Government in a state of si spended 
animation. We had earlier" kno' n of 
legislatures being in a state of su.1 icnded 
animation, but what we find nc /v in West 
Bengal is that the Government is in a state of 
suspended animation. Om may call it even a 
Government in ,1 state of near paralysis. 

SHRI A. D. M ANI (Madhya Pradesh) : In 
a state of coliapse. 

SHRI S. N. MISHRA : And even collapse. 
Now, if that is so, what is the constitutional re 
nedy ? Is absence of any activity on the iart of 
the Parliament of India a remedy ? I am not 
only thinking of the Home Mil ister and the 
Government in this matter ; this is a situation 
which has caused us ;o much concern as to 
make us think whether there could be a 

constitutional remedy to a thing of this kind. 
Now, the hon. Home Minister was pleased to 
say that the Chief Minister is himself seized of 
the matter. But what kind of 'beingseized of 
the matter' is it when there are riots, loot, arson 
and murder going all round ? I am not trying 
to exaggerate things. I am not trying to do 
anything of that kind. (Interruptions) Now, 
Sir, what I want to stress is that, in the 
meantime, all these things go on. And not only 
that, the satyagrahi Chief Minister himself has 
been attacked and hurt, and one does not know 
whether the Chief Minister can be adequately 
protected in the conditions which prevail in 
Calcutta today. We have got some concern and 
we would like to be assured that the Chief 
Minister is going to be adequately protected. 
Yesterday it was probably a paper missile 
which hit the Chief Minister, and one does not 
know what other missiles are going to hit him. 
So we would like to know what kind of 
remedy is available to us when there is a 
situation of this kind. Is there any con-
stitutional remedy or, if not, is there any 
administrative remedy or, if that is also not 
possible, is there any satyagrahi remedy that 
the Government can adopt in this matter ? 
There must be some remedy. We cannot just 
throw up our hands in despair nor can the 
Home Minister be allowed to be in the warm 
bath of complacency. The House cannot be in 
the warm bath of complacency either. The 
house will have to find some kind of a remedy 
for this situation if the hon. Home Minister or 
the Government of India is not able to find 
any. At least this occurs to me that there can 
be a resolution brought up by the Government 
of India in both the Houses expressing moral 
solidarity with and support to, the Chief 
Minister in the given situation. Particularly, I 
would draw your attention to the special 
position of the Council of States ; whether we 
have got any function, any standing in this 
matter or not ? We are called the Council of 
States and you are our bead— whether we are 
only to sit back and helplessly look at the 
situation which confronts us. Is that the 
position that we should take ? Therefore I 
would most humbly suggest that, if the 
situation becomes graver—and there are 
portents that the situation might become 
graver—than the House should—I am only 
thinking aloud— the House should pass a 
resolution at teas* expressing its opinion about 
the conditions prevailing there and expressing 
our support 10 the Chief Minister. 
(Interruptions). Now one other thing, Sir. We 
feel anxiety  also  on  another  account.     The 
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[Shri S. N. Mishra] 
situation that has developed now in West 
Bengal is nothing unexpected or unsuspected. 
Many farseeing persons had foreseen that this 
situation was bound to arise. Particularly I 
must say, Sir, that the Chief Minister seems to 
be a man of extraordinary simplicity. He 
should have thought that this was exactly the 
situation which was going to be created by the 
Government which he was heading. No other 
situation could have been produced by a 
Government of this kind—it could only be the 
situation which he was facing now. 

SHRI ARJUN ARORA (Uttar Pradesh) : I 
may inform the hon. Leader of the Opposition 
that such a situation arose in undivided 
Bombay in 1956 when your chairman, Mr. 
Morarji Desai, was the Chief Minister there 
and he went on hunger strike. 

SHRI   A.   P.   CHATTERJEE   :   Now 
your reply to this. 

SHRI S. N. MISHRA : I shall place it in  
abler  hands,   in  abler hands  like those   of 
Mr.   A.   P.   Chatterjee  to  deal with it.    
The point here is that this Chief Minister    
had    made  serious    allegations against   
certain   elements   which   happen to  be 
predominantly  represented  in  the 
Government   which   he   heads.        When 
these    elements   were    taking   over    the 
Government   there,   we   had   absolutely no 
illusions  that   this  was  the  situation which 
was going to be produced in West Bengal.    
And now we have come to that situation.    
This, in fact, is the result of a strategy and I 
must give credit for this to my hon. 
communist friends.    I would say that if they 
do not subscribe  to the strategy   of   
deepening   the   crisis,   they are not 
communists at all.    So they arc very true to 
their   creed.    But now, Sir, the matter for 
anxiety is that the Central Government—this 
is the main point which my    friend, Mr. 
Bhupesh  Gupta, would reckon  with—is  also 
depending,  like the simple  Chief Minister of 
West    Bengal, on the elements which have 
faith in the strategy   of   deepening   the   
crisis,    and they are managing to exist with 
the support of such  elements.   So you can 
imagine what is going to happen not only to 
West Bengal  but  to  the  country  as  a 
whole. This is the point, Sir, which I wanted 
to make. 

^ SHRI Y. B. CHAVAN : I must say Sir, that 
the hon. Member, instead of putting a question 
to me, made a speech > 

and I find that this exercise was an exercise in 
contradictions. He started with giving moral 
support to the Chief Minister and he was 
withdrawing it in the   latter   part   of  his   
speech. 

SHRI S. N. MISHRA : I have not 
withdrawn it. Show me where I have 
withdrawn it. 

SHRI Y. B. CHAVAN : The-point is this. 
He asked what is the solution for it, is there an 
administrative solution, is there a 
constitutional solution or a political solution. 

SHRI S. N. MISHRA : Or a satyagrahi 
solution. 

SHRI ARJUN ARORA : You can go 
and join him. 

SHRI Y. B. CHAVAN : According to me, 
Sir, there are only two solutions for a person 
working in the administration. One is 
constitutional, and that is that the Chief 
Minister must assert himself. He must function 
as the Chief Minister. He is there 
administratively to rule the State. I mean, that 
is one thing. And the other alternative is a 
political handling of the matter. We are giving 
our sympathies to the Chief Minister because 
we know he is avoiding complications of 
ascertaining himself but he is trying to-create 
public opinion in the State politically. So this 
is another way of handling the situation.    Let   
us   see   how   it   develops. 

MR. CHAIRMAN : I have received a 
suggestion that only one hon. Member from 
each parly or group may be now called for 
clarification because under the rules calling 
attention notice motion is not a debate. 
Therefore it will be better in the interests of 
the business of the House that I call only one 
from each party or group now. 

SHRI G. RAMACHANDRAN (Nomi-
nated)   : Sir, I do not understand. . . 

 
SHRI BHUPESH GUPTA (West Bengal) : 

Whichever tactics you follow I shall be guided 
by it. Normally, a calling attention notice can 
be given even by a hundred Members ; there is 
no difficulty.    Actually what happens is as 
many 
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people want to par .icipate the first gentleman 
is called and then partywise people are called 
and aft :r that if there is time others are also 
allowed so that the various sections of opinio i 
in the House are reflected. 

SHRI SUNDFJ-l SINGH BHANDARI : 
That is not the practice here. 

SHRI BHUPESH GUPTA : You may 
alter ^the practii t ; I have no quarrel with it. 

SHRI A. P CHATTERJEE : If wc go on 

discussi ig here the West Bengal Government     
:annot    function. 

MR. CHAIRMAN : Probably I have not 
been pro >erly understood. Please listen to me 
just for a moment. My suggestion wt > that 
out of the names in the list as wc I as the 
names given to me by hon. Members I may 
select representatives of the parties and the 
groups and call only those representatives. Oth 
irwise it will be a debate and tike call ng 
attention rule says that il   is  not   a   debate. 

SHRI G. RAMAGHANDRAN : Sir, I have 

a qucs ion to ask. Having allowed discussioxi 
up to the point to which you have allowed till 
now, how did this wisdoi t suddenly dawn 
upon you... 

MR. G IAIRMAN : This wisdom dawned 
upon me because ordinarily not more than    
half an hour    is taken 

in calling attention. The wisdom has rightly 
dawned on me because the Congress has 
asked for clarification, Mr. Mishra has asked, 
Mr. Rajnarain has asked and we have already 
taken about one hour and there is other busi-
ness too. Now, the existence of other business 
makes me wiser and at this time there was a 
suggestion from an hon. Member of this 
House. It is open to hon. Members of the 
House to point out certain things and make 
suggestions and 1 agree with that suggestion 
unless you all want to convert it into a debate    
or a discussion. 

 

SHRI   A.   P    CHATTERJEE   :   No 
further   discussi m. 
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DR. DEBIPRASAD CHATTO-PADHYAYA 
(West Bengal) : Mr. Chairman, Sir, I am going 
to say something which is rather touchy. I am 
not going to say anything against the United 
Front Government of West Bengal. It has been 
elected by the people's vote and so my 
contention is not against the United Front 
Government but the form of its activity or rather 
the distorted form of its activity followed by a 
particular section of it. So long as the United 
Front Government returned by the people serves 
the cause of the people we, as a democratic 
party, support its objective but we are distressed 
to note, extremely distressed to note that    ... 

MR. CHAIRMAN : Please put the question. 
You need not express your distress. 

DR. DEBIPRASAD CHATTOPA-DHYAYA 
: ... the si*u.-t:on in West Bengal has been 
deteriorating for the last few months and now 
the question of people's interests being served is 
being defeated. The way the United    Front   has 
functioned ... 

MR. CHAIRMAN : What is the clarification    
that you want  ? 

DR. DEBIPRASAD CHATTO-PADHYAYA 
: I have some specific questions to raise and I 
am coming to them. 

 
MR.   CHAIRMAN   :   Dr.   Chattopa-

dhyaya. 
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SHRI BHUPJ.SH    GUPTA  :      It is just   
a manner if   presentation. 

DR. DEBIPRASAD CHATTOPA-
DHYAYA : The United Front Government is 
<!oing a disservice to the cause of th! people 
and it is in that background that I would put 
two question? for cltrification. Firstly, has the 
Union Government noted with due care the 
statemi nt of Mr. Sundarayya en the proposed 
fast of Shri Ajoy Mu-kherjec that it v a 
conspiracy to topple the United Froit 
Government in West Bengal and therefore in 
case the West Bengal Governnent falls the 
struggle of the so-call< d democracy will be 
taken to the streets ? 

So Mr. Sun< iarayya's statement has 
preceded this f; st and ihat is the threat of 
democracy of i he streets. Now, people's 
democracy wou d be democracy of the screets. 
May I kaow whether the Union Government 
h^s noted it very carefully ? The second quesi 
on is, does the Government see the ii ter-
connection between the statement of street 
democracy uttered by Mr. Sundarayya and the 
other threat of i /recking ihe Constitution from 
within. "h :y are very closely connected. The 
threat of street democracy, rather a p. rt of it 
we have heard in the Curzon P irk. 

MR. CHAIR vIAN : Please put a question. 

DR. DEBI PRASAD CHATTO-
PADHYAYA : This theory of conspiracy we 
have heard. They said that they entered the U 
lited Front Government to subvert the 
(Jovernment. Now it is the conspiracy of the 
Government. That is what tl ey see. They see 
everywhere conspirac . First they saw it in the 
Con?ress. P ow, the Congress conspiracy  
they do i ot see. They see . . . 

MR. CHAIR HAN : Please put a question. 

DR. DEBI PRASAD CHATfO-
PADHYAYA : . . . conspiracy on the part of 
the Bei gla Congress. All the constituent 
partners are having conspiracy against i hem. 
L'ke hydrophobia they suffer from 
conspiracy-phobia. Now, the conspirators are 
the constituents within the part; , the CPI and 
others. So, I would reouest the Union Govern-
ment to note I\ V. Sundarayya's threat of street 
democr icy. If the Government is toppled, it is 
toppled bv their own conspiracy.   Then,   
there   will be fighting 

in the street. Now jt is a serious issue. It is a 
constitutional issue. It should be noted. I 
would like to remind the hon. Minister that it 
was the Father of the Nation who said '.hat 
when parliamentary measures and other legal 
measures failed, the measure of mass 
Satyagraha is a democratic act. I think Mr. 
Ajoy Mukherjee, at long lasr., is chastened 
and has been made wise by his bitter 
experience and he has taken recourse to the 
Gandhian path of mass Satyagraha, which is 
supplementary to parliamentary and 
constitutional measures. I want to know what 
parliamentary measures and constitutional 
measures, which ought to have been preceded 
by this mass Satyagraha, have been 
contemplated or are being contemplated by 
the Union Minister.    It is a grave issue. 

MR. CHAIRMAN : I think you have 
already answered it. 

 
SHRI Y. B. CHAVAN : He is expecting us 

to intervene and fee that the Government of 
West Bengal is dismissed. This is what, really 
speaking he wants us to do. There is no such 
proposal because we know that the Chief 
Minister himself is dealing with the situation 
politically. It is no me trying to be brav- and 
make some brave suggestion like    that. 



 

SHRI Y. B. GHAVAN : I have answered 
this question also. 

SHRI S. S. MARISWAMI (Tamil Nadu) : 
Sir, hostile demonstrations and shouting of 
pro-Jyoti Basu slogans have been indulged in. 
Also, there was stone thi owing, chappal 
throwing, attempting to set fire to the pandal, 
beating the inmates, including fasting girls 
and aged persons, continuously holding 
demonstrations and calling names of of the 
CM, etc. Sir, these incidents show that che 
police under Mr. Jyoti Ba«u, will not lake 
action to protect chc Chief Minister, whose 
life is in constant danger; as it is seen in the 
newspapers. In view of this, I would like to 
know from the Home Minister whether he 
would send the Central Reserve Police or the 
Army to give necessary protection    to that 
great son  of Bengal. 

SHRI Y. B. CHAVAN : The Chief 
Minister is the Chief Minister of the State and 
h; should make all arrangements for his 
protection. I do not know how I can help in 
the matter. If he -tsks for the help of the 
Central Reserve Police,     certainly  I  can 
send it. 

SHRI S S. MARISWAMY : According to 
the morning's papers, when the demonstrators 
entered the pandal, beat up girls and aged 
persons and when there was stones throwing 
and chappal throwing on the Chief Minister, 
the police was standing there and was passive. 
They did not even raise a little finger. In such 
a situation, is not the duty of the Central 
Government to see that the great man's life is 
protected ? 

SHRI Y. B. CHAVAN : It is a wonderful 
suggestion. My information is that the police 
are taking necessary steps. I have said in the 
latter part of my statement that the police are 
making arrangements for the protection of the 
Chief Minister. 

SHRI BHUPESH GUPTA : What 
Parliament can do in such a situation is to 
wish well of the United Front and the people 
of Bengal. Beyond that nothing can be done. 
First of all, this Parliament should wish well 
of the United Front and the people of West 
Bengal. There are certain problems facing the 
United Front, but it would be wrong to 
exaggerate the incidents that have taken place. 
Unfortunately some clashes between the 
parties, the United Front and their supporters, 
are taking place. It is a most unfortunate thing 
which should be put an -nd to, but let it not be 
said as if law and order in West Bengal has 
completely broken down, as if West Bengal 
today is not within the pale of civilisation. 
Nothing of the sort. 

SHRI SUNDER SINGH BHANDARI : 
Lawlessness has    broken out. 

SHRI BHUPESH GUPTA   :  Let me 
say. Stray incidents ar^ taking place and they 
have to be deplored. I am enc of those who do 
not like to bring in the controversy of the 
United Front and lord it on Parliament. 
Parliament is busy with so many other things, 
including the shifting of places and so on. 
Therefore, I do not like it, but it should net   
be   exaggerated. 

SHRI S. N. MISHRA : But you have 
become now more important because you 
provide support to the Govern* men J. 

SHRI BHUPESH GUPTA i You have 
gained in importance by defection. Do you 
not see it ? If anybody is important now, it is 
Mr Mishra. The moment you go there,    your 
importance is gone. 

SHRI LOKANATH MISRA (Orissa): You 
have a    stop-gap    importance. 

SHRI BHUPESH GUPTA : I am sure Mr. 
Misra is always a stop-gap arrangement . 
Now, let us not, therefore, worry. You are 
seized of the mailer. Do not exaggerate the 
incidents. As far as the fast is concerned, it is a 
decision of the Bangla Congress to start    it   
and 
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the fast is led >y the most respected leader not 
only of Bangla Congress but also of the people 
of West Bengal, no doubt. Mr Ajoy 
Mukherjee is not merely the nominal, titular 
Chief Minister. He is the leade   of the United 
Front and he has be< n made Chief Minister 
by the unanimous agreement of the United 
IVont iymbolising the will of the people of 
Bengal. That position remains. Ther :fore, 
nothing should be done which detracts from 
the political, moral an I constitutional 
authority he enjoys. The is ue is not that. 
Therefore, Mr. Ghavan ne< d not be worried 
about that. . 

Now, is the Home Minister aware that Shri 
Ajoy Mukherjee has made it very clear (i) that 
he wants the present United Front Government 
to continue with all the pa ties in it; (a) Shri 
Mukherjee and leaders of other constituent 
parties of the Jnited Front, the CPI, Bangla 
Gongre s, SUC, Forward Bloc and all others 
liave said that there is no proposal to take 
away the Police portfolio from Mr. Jyoti ljasu. 
There is no move of ihji kind or my other 
kind. Therefore our friends here >-ho want to 
show concern for Bengal shoul not try to make 
a wrong suggestion. 

 
SHRI BHUPfSH GUPTA : This is the 

position. 1 herefore, he should not be brought 
in. Somebody has referred to some statemei t 
by the General Secretary of the CPM that there 
is a conspiracy of what is (ailed the CPI and 
the Bangla C<mgrcss to topple the United 
Trout Ministry or to get rid of the Marxbts. 
This conspiracy exists in the figment of 
imagination of some people, it does not exist 
there at all. Do not try  to  hatch a  conspiracy. 

SHRI A. P. GHATTERJEE : It may 
be in Kerala,    Hut not in West Bengal. 

SHRI BHUP iSH GUPTA ; As far as we 
are concerned, we all want the United Front 
Government to continue as it is with tl e CPM 
on it. There is no question   about it.   But we 
owe it to 

our conscience, we owe it to the country, we 
owe it to the people that these unfortunate 
clashes which are taking place among the 
parties of the United Front must be put an end 
to here and now at all costs. That is very 
important. Mr. Chairman, in the present 
situation we want West Bengal to be an 
example before the whole nation. Therefore, 
we all want the United Front to go on 
smoothly     without      internal   clashes. 

I do not want to say anything more. My 
friends have raised other things. These things 
can be discussed in the United Tront. 

SHRI RAJNARAIN : So many times they 
are discussed. 

SHRI BHUPESH GUPTA : Mr. Rajnarain 
is a prominent leader of the SSP. Surely 
whatever he says should be taken serious note 
of by all of us. Surely if he has a grievance, 
that should be attended to, but let us settle the 
problems of the United Front within tbe 
framework of the United Front, within our own 
family. let us noi biing this problem here. This 
is all I say. Mr. Chavau ntcd not worry about 
it. The people cf Bengal, the United Front its 
constituent parties are quit: capsble of solving 
the problem however vexing or tormenting at 
the movement it may be. I am sure in my mind 
that this United Front of West Bengal will 
solve this problem, overcome its difficulties 
and become a monolith of unity of progressive 
and left democratic forces in the country. With 
that confidence, thank you very much for 
allowing me time. Mr. Chavan, Parliament 
need not worry. We wish well of the United 
Front. Obviously we are concerned about Shri 
Ajoy Mukhrjee's health. I hope he is keeping 
well. Naturally we would like to see him as the 
head of the United Front Government and 
along with all others run the United Front as a 
symbol of undisturbed, unhindered unity. This 
is the commitment which we should all 
undertake    to   day. 

SHRI SUNDAR SINGH BHANDARI: Sir, 
has any question been put by him? 

 



 

SHERI BHUPESH GUPTA : I state this 
thing seriously. Even in the family you 
sometimes quarrel. You have a family. Does 
not your son quarrel sometimes? Does not 
your daughter quarrel sometimes? You do not 
bring it to the Parliament or take it to the 
market place. You settle it within the ambit of 
the family. The United Front is quite capable 
and we can settle all our problems within it. 

SHRI   Y.   B.   CHAVAN   : I   do   not 
want to say much, but the eloquent speech 
made by Mr. Bhupesh Gupta—now he is   
leaving. 

SHRI SUNDAR SINGH BHANDARI: It 
was never meant for you to answer. He   only   
clarified   his   position. 

SHRI BHUPESH GUPTA : I can hear  as   
well  from  here. 

SHRI Y. B. CHAVAN : You never care to 
listen to others. Whenever he speaks, he puts 
his hearing aid on. When he has  to listen     he  
takes  it  off. 

SHRI BHUPESH GUPTA : Is he right in 
making this interpretation about the 
mechanical arrangement which is concealed? 

SHRI Y. B. CHAVAN : Now I quite agree 
that we should wish well of the Chief Minister 
of West Bengal. At the same time I can 
understand my friend's worry that domestic 
quarrels should be solved domestically. 
Unfortunately they have come into the open. 
That is our difficulty. It is the fate of the people 
of West Bengal which is at stake. That is what 
really matter! to us. He naturally gave his 
apologia as to why he is in the United  Front  
still.   It  is  his  concern. 

SHRI MULKA GOBINDA REDDY : 
(Mysore) : The situation in West Bengal is very 
serious. There are lawlessness arson and loot, 
crops are being loc ted and the situation is so 
serious that the very respected leader of West B 
nq;al, Shri Ajoy Mukherjee, who is the Chief 
Minister has himself resorted to Satyagraha. 
Eight out of the fourteen constituent parties in 
the West Bengal United Front Ministry are 
backing up the stand taken by the Chief 
Minister. It is a very sensitive area where 
espionage is taking place, where agents 
provocateur are operating, where arms are 
being smuggled into. It is a very sensitive area 
and there is a complete breakdown of the law 
and order situation in West Bengal. I do not for 
a moment ask for Central intervention, but the 
Central Government should be alert to the 
situation that is developing in that place. I 
would like to know what steps Government is 
taking in that respect. 

MR.     CHAIRMAN    :    You        have 
already   replied   to   that. 

SHRI Y. B. CHAVAN  : Yes, I have already   
replied   to   that. 

MR.   CHAIRMAN   : Mr.   Chatterjee' He   
is   the   last   speaker. 

 
SHRI CHITTA BASU (West Bengal) : I   

want   to   say   something. 
MR.  CHAIRMAN   :    Your   name  i* not 

there. 
SHRI  MAN  SINGH VERMA   : My name   

is   there. 
SHRI GANESHI LAL CHAUDHARY: My 

name is there,  Sir. 

 
MR. CHAIRMAN : His name is not in    

the    list. 

SHRI RAJNARAIN : He should be 
allowed. 

SHRI BHUPESH GUPTA : Mr. Chitta 
Ba.su should be allowed. He belongs to the 
Forward Bloc which is a major constituent   
part   of  the   United   Front. 

MR. CHAIRMAN : I have called Mr.    
Chatterjee. 
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SHRI   RAJN. JtAIN   : Mr.     A.     P. 
Ghatterjee's nam: is not in the list. 

MR.   CHAIR vIAN   : He   had   given to  me 
his   nam i. 

 

 
MR. CHAIRMAN : Mr. Ghitta Basu, did you 

ask me In my Chamber? 
i 

SHRI   CHIT7 A   BASU    : Yes,    yes. 

MR.   CHAIR. IAN   : All  right. 

SHRI GANESrH LAL CHAUDHARI: My   
name   is   also   there,   Sir. 

SHRI A. P. ( HATTERJEE : I want a 
clarification f om the hon. Minister. I am not 
making a big speech. Will the hon. Minister 
till the House whether he is aware that for the 
nine months during which th \ United Front 
Government has been i istalled in West 
Bengal, 2'So lakh acres .f land have been 
distributed among the landless, the lands 
which have so lo ig, during the Congress rule, 
were being grabbed by the Jotedars through 
benami ind other illegal means? It is the 
United ront Government which has distributed 
: *8o lakh acres of land among the landless 
taking recourse to lawful   means   ... 

SHRI A. P. CHATTERJEE : This is   a   
question. 

MR.    CHAIRMAN    : I   allow   this. 

SHRI   RAJNARIAN   : Why   do   you 
allow   this ? 

MR. CHAIRMAN : I allow this. He says, 
this has beer: done by peaceful means. 

SHRI A. P. CHATTERJEE : This has been 
done in West Bengal. The situation  in  West  
Bengal   .   .  . 

SHRI A. P. CHATTERJEE : We ignore   
what   a   fake   socialist   says. 

SHRI RAJNARAIN : Lumpen proletariat 
represented by Mr. Ghatterjee. 

SHRI BHUPESH GUPTA : On a point of 
order. Is it permissible for Mr. Rajnarain to 
say of Mr. Chatterjee who is a very flourishing 
lawyer, that he is a lumpen   proletarian ? 

SHRI A. P. GHATTERJEE : Sir, may I ask 
a question? You ignore Mr. Rajnarain. We 
provide the wisdom, and and   we  ignore  Mr.   
Rajnarain. 

MR.   CHAIRMAN    : You   put   the 
question. 

SHRI RAJNARAIN : We should take. ( . 

{Interruptions) 

 

 

 
SHRI   A.   P.   CHATTERJEE   :   Let us 

ignore what a fake socialist says. 
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SHRI A. P. CHATTERJEE : Is it not a fact 
that as far as the United Front Government is 
concerned, during its nine month's rule, all the 
workers in the different industries  including  
tea  .   .   . 

SHRr A. P. CHATTERJEE : I am asking for 
a clarification. In 1959 from January to April , 
hundreds of persons were killed   during   the   
food   agitation. 

 

SHRI A. P. CHATTERJEE : It was •due to 
the lawful activities of the United Front 
Government in bringing the workers and the 
employers together at the negotiation table and 
because of this, during the last nine months, all 
the workers in West Bengal have got rise on an 
average of Rs. 25 to Rs. 30 per month in their 
wages. Is it   or is it not a fact? 

SHRI B. K. P. SINHA : Is it nine months' 
rule? 

MR. CHAIRMAN : Do not interrupt. 

SHRI A. P. CHATTERJEE : One million 
workers have benefited because of the action 
of the United- Front Government. Is it or is it 
not a fact ? The third question   is   this   .  .   . 

SHRI B. K. P. SINHA : Sir, I want to  ask, 
for  some  clarification. 

SHRI A. P. CHATERJEE : I am asking for 
clarification. Will the hon-Minister also say 
about this ? The hon. Minister has said that Mr. 
Ajoy Mukher-jee .   .   . 

 
SHRI A. P. CHATTERJEE : He should 

deal with the question politically. 
(Interruptions) I do not know because I am 
asking for clarifications. You remember, Mr. 
Home Minister, that as far back *s *959 1 m 
Calcutta, 80 people in one evening were shot 
dead during the food agitation .   .   . 

SHRI RAJNARAIN : In nine months? 

SHRI A. P. CHATTERJEE : Hundreds of 
people were shot dead in one evening in   1059. 

MR. CHAIRMAN : It is ten years since. 

SHRI A. P. CHETTERJEE : Will the Hon. 
Home Minister tell the House whether Mr. 
Ajoy Mukherjee who was at that time in the 
Congress Cabinet went on a hunger strike 
against that   ? 

SHRI RAJNARAIN : After nine months. 

SHRI A. P. CHATTERJEE : Th« fourth 
clarification which I want is this whether the 
law and order situation in West Bengal is 
worse than the law and order situation in 
Andhra where one Dr. Bhaskar Rao, a Naxalite 
leader, was tied to a tree and without any 
lawful process against him, was shot dead by 
the police, and also many Naxalite people in 
this fashion were arrested by the police and 
were shot dead by the Andhra Government ? 
Do you think that the law and order situation in 
West Bengal is worse than the law and order 
situation in Andhra   ? 

The next clarification that I want is this   .   .   
. 

 
MR. CHAIRMAN : Mr. Chatterjee that is 

enough. 

SHRI A. P. CHATERJEE : I have got some 
clarifications to be asked. Will the hon. Home 
Minister tell us whether the law and order 
situation in Gujarat is worse or better than the 
law and order situation in weit Bengal ? In 
Gujarat aooo Muslims were killed in cold 
blood and even now stabbing of Muslims are 
going on there where a Syndicate  Government  
is   installed.   - 

Lastly, is he or is he not aware that his 
Ministry has put up a crime report and in that 
crime report is it or is it not on record that as 
far as juvenile delinquency and other 
delinquencies are concerned, Maharashtra 
leads in the field ? In   Maharashtra   during   
the   Shiv  Sena 
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agitation Rs. 17 1 khs worth of property ' was 
wasted. And there is further this report teat in 
nine months, from January to October, in Delhi 
alone, 79 stabbing cases leading to leath 
occurred, here in Delhi, under the aose of the 
Home Minister there. Does 1 e or does he not 
think that the law and order situation in West 
Bengal is worse than the law and order situation 
in Maharashtra or Gujarat or Delhi .   .  . 

And finally, miy I also ask this question ? 
What hap jened here ? So much is being said 
about women being molested in the stale of 
Vest Bengal. The women of West Bengal have 
also already protested. What haj pened when 
Comex III came  to   Delhi.- 

 
SHRI A. P. C3 IATTERJEE : Does he think 

that the chastity of the women of Delhi is 
prized less than the chastity of the women rf 
West Bengal ? What happened ? Unci :r the 
nose of the Home Ministry, molest; tion of 
women went on a mass scale in f.he Comex III 
camp ? Does he still think that the law and 
order situation in Wesi Bengal is worse ? 
These are the question*. One by one he will 
kindly answer th :m. 

MR. CHAIRMAN : Thank you very much. 
You sit down. 

SHRI A. P. CHATTERJEE : I have asked 
only for clarifications, not made bombastic 
speeches with sound and fury. 

SHRI Y. B. GHAVAN : Hon'ble Member 
has ask' d for clarification about matters on 
whicl, really speaking, I must have some 
notice I will try to satisfy him if he has a desire 
to be satisfied. Firstly, I did not say that he 
United Front Government has not done any 
good work. They may have done pood work. 
But my trouble is that the credit for that work 
must go to the Chief Minister, and that Chief 
Minister is himself protesting against the acts 
of his Government. 

The other question the hon'ble Member 
asked was whetner Mr. Ajoy Mookherjee 
undertook that f.ist in 1959. They could have 
put this q jestion to him when they accepted 
him -., s their leader. Why are you asking me • 
You should have asked this question when 
you accepted him as your leader. 

As far as the comparison with other State 
Governments is concerned, Sir, we do not 
want to compare any one State with the other 
State Governments. Every Stac Government 
will have to be judged on its own performance. 
If the other State Governments have failed, 
they will be held responsible. 

He asked me about juvenile delinquency in 
the State of Maharashtra. I confess that there is 
juvenile delinquency in Maharashtra. But my 
major worry is about adult delinquency in 
West Bengal. What can I do? 

SHRI GHITTA BASU : Mr. Chairman Sir, 
unfortunately in West Bengal there have been 
inter-party clashes. The disruptive attitude of 
the Communist Party (Marxist) was 
responsible for the inter-party clashes in West 
Bengal. They have not only maintained an 
attitude of sectarianism, partisanship and 
disruption, they have also utilised ihe 
Government machinery to further their party 
ends . 

(Interruption by an hon'ble Member) 
MR. CHAIRMAN : Do not disturb him. 
SHRI CHITTA BASU : If you have got the 

courage, then stand up and talk. Sir, I will ask 
for a clarification. Because of this law and 
order situation there has been a mass 
campaign launched by the different political 
parties in the State demanding that the C. P. 
(M) should refrain from disruptive' activities, 
that they should not disrupt the United Front 
because the United Front in West Bengal can 
alone today provide not only a stable 
Government but can ensure certain mass 
media relief and speedy redressal of the 
grievances of the people. Mr. Ajoy Moo-
kherjee, the most respected and widely 
acclaimed leader of West Bengal, has 
undertaken a progromme of mass fasting as 
part of that mass campaign in the State of 
West Bengal. 

Now, Mr. Chairman, may I ask from the 
hon'ble Home Minister in this background 
whether he has taken note of his marked 
change in the political situation in West 
Bengal where people are being relied upon and 
certain parties are relying upon the verdict of 
the people ? It is through mass education of the 
people that disruption to the United Front 
Government and \the sectarian policies of the 
C. P. (M) can be defeated and combated. May 
I know from the hon'ble Home Minister 
whether he can assure this House and the 
countrymen outside that they will refrain from 
taking resort to wire-pulling   refrain from 
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making the slightest effort at interfering with 
the domestic politics of West Bengal? The 
politics of West Bengal should be solved by 
the people of West Bengal who are 
sophisticated, who are politically conscious; 
they can do their things themselves. They 
mean their job better than others 

Mr. Chairman, in this connection it is also 
to be noted that this kind of mass movement 
now being launched by other parties cannot be 
deemed always as an anti-people movement as 
is supposed to be made out by the C. P. (M). 
C. P. (M) are the disruptors. They ' are causing 
disruption and they are Causing harm to the 
United Front, thereby causing harm to the 
people of West Bengal and are acting and 
playing in the hands of the vest interest. 

SHRI Y. B. GHAVAN : I have nothing to 
answer to this. 

RE WITHDRAWAL OF ALLEGA-
TION AGAINST SHRr KARUNA-
NIDHI,    CHIEF   MINISTER   OF 

TAMIL NADU 
SHRI LOKANATH MISRA (Orissa) : Mr. 

Chairman, Sir, on 21-11-69 while moving the 
non-official Resolution I had made certain 
remarks regarding concessions to Mr. 
Karunanidhi, the Chief Minister of Tamil 
Nadu. I have seen his contradiction in the 
newspapers, and having seen his contradiction, 
I accept his statement. Therefore, I withdraw 
whatever I had said in this connection. 

SHRI THILLAI VILLALAN (Tamil Nadu) 
: I want to add only one sentence    . 

SHRI A. P. CHATTERJEE: (West Bengal) 
: But the Home Minister has gone away. 

MR. CHAIRMAN : He is not needed now. 

SHRI THILLAI VILLALAN : . . . I am very 
glad that the hon'ble Member, Mr. Lokanath 
Misra, has withdrawn his hasty and false 
allegation against Mr. Karunanidhi who is not 
only the Chief Minister of Tamil Nadu but 
also the Chairman of the Dravida Munnetra 
Kazhgam . 

MR. CHAIRMAN : He has withdrawn now 
and you have complimented him. 

SHRI THILLAI VILLALAN : ... I want to 
add one sentence. Hs is not only the Chief 
Minister of Tamil Nadu but also the Chairman 
of the Dravida Munnetra Kazhgam. I am very 
glad that he has withdrawn what he said. But I 
expect one thing from him  . 

MR. CHAIRMAN : But this should be the 
last thing that you should say. 

SHRI THILLAI VILLALAN ': ... he should 
send his regret and an apology to the Chief 
Minister. Mr. Karunanidhi, directly, Mr. 
Chairman. 

SHRI LOKANATH MISRA : No That is 
never done. 

PAPERS LAID ON THE TABLE 
NOTIFICATIONS   OF    THE    MINISTRY    OF 
HEALTH, FAMILY PLANNING AND  URBAK 

DEVELOPMENT 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : Sir, on behalf of Shri K. K. Shah, I 
beg to lay on the Table— 

(a) A copy of the Ministry of Health, ' 
Family Planning and Urban Development 
(Department of Health and Urban 
Development) Notification G. S. R. No. 
1533, dated the 8th July, 1968, (in English), 
publishing the Prevention of Food 
Adulteration (Amendment) Rules, 1968 
under sub-section (2) of section 23 of the 
prevention of Food Adulteration Act, 1954, 
together with a statement showing the 
reasons for the delay in laying it on the Table 
of the House. [Placed in Library, see No. LT-
i94°/6!)]- 

(b) A copy each of the following 
notifications of the Ministry of Health and 
Family Planning and Works, Housing and 
Urban Development (Department of 
Health) :— 

(i) Notification G. S. R. No. 2163, 
dated the 2nd December, 1968 (in 
English), publishing a corrigendum to 
Government Notification G. S. R. No. 
1533, dated the 8th July, 1968, together 
with a statement showing the reasons for 
the delay in laying it on the Table of the 
House. 

(ii) Notification G. S. R. No. 1764, 
dated the i8thjuly, 1969 (in English) 
publishing a corrigendum to Government 
Notification G. S. R. No. 1533, dated  the 
8th July,   1968,   together 


